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Orders of the Tribunal Sheet No. 18

OA No.735/03

28.8.2009
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HON'BLE MR. JUSTICE A. K. YOG, J.M.,
HON'BLE MRS. MANJULIKA GAUTAM, A.M.

None present on behall of applicant. Shri
A. Tripathi, Advocate on behalfl of respondent is

present.

OA 1is, therelore, dismissed in default and

for non-prosecution. No costs.
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